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West Bengal Act XXXVII of 197S1 

THE WEST BENGAL RURAL INDEBTEDNESS 
RELIEF ACT, 1975. 

[ I  6111 October, 1975. ) 

AIJ Act to provide for relief of nrrd irrdcbrcri~re.~~ ill Wesr Berrg.rrl. 

WHEREAS il is expedient to provide for relief of mral indcbtedness in 
Wzsi Bengal; 

It is hercby enacted in the Twenty-sixrh Year of [he Republic of 
India, by the Legislature of West Bengal, as follows:- 

1. ( I )  This Act may be called thc West Bengnl Rural Indeb~eduess shorr l i t l ~  

Rclief Act. 1975. and uxfcnl. 

(2) Tt extends lo Ihc whole of Wen Bengal. 

2. In this Act, unless [here is myrhing repugnanr in the subject or Definitions. 

conrex1,- 

(a) "agricullure" includes horticulture and dairy farming, 
pisciculture, forestry. sericulture, bee-kccping, piggery, 
poulu-y farming and growing or fruits. vegelables and the 
like; 

(b) "bank" means n banking company as defined in clause (c) 
10 of 1949. ofsection 5 01 the Banking RcguIation Acr, 1949 and includes 
73 or 1955. the Slate Bank of India conslitured under the Slate Bank of 

India Acl, 1955, a subsidiary bank as dcfined in the Statc 
38 ol1959. Bank OF India (Subsidiary Banks) Act, 1959 a corresponding 
5 or 1970. new bank asdefincd in clause (d) of section 2 of [he Bunking 

Companies (Acquisition and ~ r a n s k r  of ~ndenakin~s)  Act, 
1970 and includes any other financia1 ins[itu~ion which may 
be nolificd in this beholf by !he Starc Govemmenl; 

(c)  deb^" includes all IiabiIides in cash or in kind incurred by 
a debtor on or before the first day of July, 1975, eilher 
secured or unsecured and payable presently or in future, but 

does not include ihe following, name1y:- 

(i) any share of [he produce of land payable on account 

OF land cullivared under the system known as adlti. 
burg0 or blrag; 
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(ii) any inortgage by a raiyat of his holding or any share 
hereof under a usufructuary mortgage referred lo in 
sub-section (1)  OF scc~ion 7 of the West Bengal Land Wcst Bcn. 

Reforms Act, 1955; Acr X OF 
1956, 

(iii) any sum recoverable as a public demand under lhe Bcn. A C ~  I I I  
Bengal Public Demands Recovery Act, 191 3; of 1913. 

(iv) any sum duc to the Stale Government or a bank or a 
co-operalive socicty or n local or slalulory authority 
or the Life Tnsurancc Corporation of India; 

f ip lann~io~l  I.-Any liability incurred by a debtor on or 
after the first day ofJuly. 1975, which is in facta subsdturion 
of a liability previously incurred by him shall be deemed 
lo be a debt within the meaning of [his Act; 

Expltrnotiot~ 11.-For the purposes 01 (his Acl, deb1 
indudes all kinds of rnofigagc and 3 morlgagc includes an 
out and out sale w i ~ h  an agreement, wriltcn or oral, for 
reconveyance of the properly [nnsfemed, lo the ~ransferor; 

(d) "debtor" means 3 pcrson who is residenl oulside an area 
included in a Corpontion, Municipality, notified nrea or 
Cantonmcnr and who belongs to any of the following 
categories, namely :- 

(i) marginal farmer, 

(ii) small farmer, 
(iii) sharc-cropper, 
(iv) landless labourer, and 
(v) artisan; 

(e) "farmer" means zl pcrson who is engaged in agriculture; 

(I) "loan" means an advance, whether of money or  in kind, 
made on condition of repayment with inleresl and includes 
any transaction which is in substance a loan; 

(g) "marginal farmer" means a farmer who owns land measuring 
not more ihan one heclarc; 

(h) "small Farmer" means a ,farmer who owns land measuring 
more lhan one hec~are, but less than two hectares. 

Stay or suirs, 3. (1) Nolwithslanding anylhing contained in any other law for rhe 
ClC. time being in force or in any contract, custom or usage to [he conmry. 

with effect from the date of commencement of this Act,- 

(i) no civiI court shall entertain any suit, applicalion or 
proceeding against a deblor in  respect of any debt incurrcd 
L., L:..-. 
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(ii) any suit, application or procccding i n  reialion to 
recovcry of a debt pending before a civil court shall 
be slaycd; and 

(iij) no decrce of a chi1 courl in relalion to the recovery 
ofa debt which wns passcd before the commencement 
of this Act shall be exccutcd; 

for a period of lwo years. 

(2) The S~ale  Governmenr may, by nolificaiion in [he Oficial Gazerte, 
extend hc period referred lo in sub-section ( 1 )  from lime 10 lime but 
such extension shalt not exceed a period of one year at a time. 

4. Notwilhstanding anything contained in any other law for the brcnsionof 
~)crid or time being in Ibrce, when [he pcriod of limitation is calculated for any ,imirarion, 

suir, proceeding or application, or for execution or a decree. [be period 
during which any person was dcbarred from insdluting such suir or 
proceeding or making such application or execuhng such decree shall 
be excluded. 

5. A debtor shaIl not be liable to pay interest upon any lam during Remission 

thc period for which no suit or proceeding could be instituted or applica~ion nT inreresl. 

made for recovery of the loan or for execution of a decree in relation 
Ihcreto or for which a suit, applica~ion or proceeding for recovery of the 
loan was slayed. 

Erp1o11arion.-For thc purposes of seciions 3 and 4 and lhis seclion, 
"suit" includes appeal. 




